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é VR()‘/o . No.DGE&T-A-22012/2/2003-Adm.II '
W @« (/ ‘Bharat Sarkar/Government of India : ‘ W
M' - Shram Afir Rozgar Mantralaya/Ministry of Labour & Employment
W @\I\ (Directorate General of Employment & Training)

New Delhi, Dated: 9" September 2005

Central Administrative Tribvr-ai |

To , Ffty mmrefas afewiy !
The Section Officer, | . ;
(Judl.), 1.0 cip {)\O
Central Administrative Tribunal, SeP 2003 \ﬂp
(Guwahati Bench, Guwahati Bench,
.. Guwahati - 781005. et eqTadYs
Subject: 0.A. No.181/2005 filed by Shri D.N.Biswas, Deputy Director General (Training),

NES Cell, Guwahati in the Hon’ble CAT, Guwahati.

Sir,

I am directed to say that Shri D.N.Biswas, Deputy Director General (Training), NES j
Cell Guwahati had filed the aforesaid O.A. against Union of India & Others in the Hon’ble CAT,
Guwahati Bench, Guwahati regarding his transfer from Guwahati to DGE&T(Hqrs.), New Delhi.
The Hon’ble CAT Guwahati Bench has directed the Union of India & Others vide Order dated
01/07/2005 to consider the representation in the light of the.guidelines governing the organization
and in accordance with law and pass appropriate Order within a period of two months from the
receipt of the order (Order recelved in the Directorate General on 18/07/2005). Accordingly, a copy
of the Order No.DGE&T-A- 22012/2/2003 AdmII 08/09/2005 is enclosed in comphance of the
directions of the Hon’ble CAT

2. Kindly acknowledge the receipt. .

Yours faithfully,

s
(RK.AHLUWALIA)

- N Unﬂer Secretary to the Govt. of India
%/ — Tel: 23718903
\f(;\? < ~
Encls.:  Asabove. | ;
Ends.:. » g 0 (Tuﬁp

#

09/69/05



vy -

By Speed Post

No. DGE&T-A-22012/2/2003-Adm.II
Bharat Sarkar/Government of India
Shram Aur Rozgar Mantralaya/Ministry of Labour & Employment
(Directorate General of Employment & Training)

New Delhi, Dated 8" September, 2005

ORDER

Whereas, the Hon’ble CAT, Guwahati Bench has directed the Respondeﬁt No.1
(Union of India represented by the Secretary, Government of India, Ministry of Labour &
Employment) vide order dated 01.07.2005 (Order received in this Office on 18.07.2005)
in O.A. No. 181 of 2005 filed by Shri Debendra Nath Biswas, Deputy Director General

(Training), North Eastern States Cell, Guwahati.

“to consider the representations in the light of the guidelines governing the
organization and in accordance with law and pass appropriate Order within a period of
two (02) months from the date of receipt of this Order. If the applicant in writing requests
for personal hearihg, same will be accorded to the applicant before passing any order on

the representations.”

2. AND WHEREAS, Shri Biswas represented vide his letter dated 14.06.2005
(enclosed with the O.A.) for transfer from Guwahati to DGE&T (HQ), New Delhi. Shri

Biswas has raised the following points in his representation dated 14.06.2005:

1) The post of DDG has been existing in DGET (HQ) and it was never
transferred out of DGET (HQ); ’

(i)  The nature of job being carried out by him is much below the rank and
scope of DDG and he has been denied performing his usual designated
duties as Deputy Director General (Training).

(i11)  As per transfer policy an officer has to be compulsorily posted in DGET
(HQ) during his career; |

(iv) As (he has completed two yéars tenure in North-Eastern Region, he should

be transferred to DGE&T (HQ), New Delhi;

WA



(v)  Asper transfer policy an officer has to be posted in his choice place before

two years of his retirement;

3. AND WHEREAS, Shri D. N. .Biswas vide his letter dated 10.08.2005 has

informed that he is not séeking any personal hearing.

4. AND WHEREAS, this North Eastern Cell was established in November,
2002 for implementation of the Centrally Sponsored Scheme “Establishment of
ITIs in North-Eastern States and” Sikkim under Prime Minister’s Package

programme at a cost of Rs. 100 crore.

5. AND WHEREAS, this North-Eastern Cell was established in consultation
with Ministry of Finance and as per the decision arrived at in various review
meetings held in Prime Minister’s Office and Department of North Eastern
Region wherein the progress of the “Establishment of ITIs in North-Eastern States
and Sikkim” was being reviewed / monitored periodically. Creation of NES Cell
was also recommended by Planning Commission at the time when the project was
cleared by Expenditure Finénce Committee. It was decided to provide higher
level supei'vision andh monitoring to ensure effective, proper and timely
implementation of the project. Therefore, his contention that the nature of job

being carried out by him is much below the rank and scope of DDG is not tenable.

6. AND WHEREAS, this Centrally Sponsored Scheme is specially taken up
at the instance of the Prime Minister to increase the skill level of the youth of
North Eastern States and bring them at the national average level so as to ensure
that the youth from the North East can find opening for employment and self
employment within and outside the North-East. The scheme is for setting up of 22
new Industrial Training Institutes (ITIs) and upgradation of 35 existing ITIs and
therefore, required continuous technical and administrative inputs at relatively
higher level at the Workpléce. This necessitated transfer of the post of DDG (Trg.)
along with the incumbent to Guwahati. The incumbent has been associated with
the project since ‘begimliﬁg and the project is at a critical stage. Withdrawing the

officer at this stage and posting a new officer now is not desirable in the interest

of the project. W



7. AND WHEREAS, it is desirable that Training Directorate officers are also
posted in the headquarter to have all-round exposure of the working of the
DGET. It is also conceded that it is*desirable to provide choice posting to the
officials posted in the North-East Region after completion of their tenure. It is
also conceded that the officials may be posted irr'his place of choice before two
years of retirement. Coiisidering the importance of the project and its impact to
the youth of North-East, his presence will be required for continuity and actual
implementation of the training 1n these Institutes. As soon as the pI‘O]CCt 18

completed, the post along with the 1ncumbent will be brought back.

8. NOW THEREFORE, the matter has been considered and it is decided that
Shri D. N. Biswas, Deputy Director General (Training) shall continue to stay at

Guwahati for the present without prejudice to his request for transfer at a later

stage.
: L]
(K. M. SAHNI)
Secretary (L & E)
To

Shri D. N. Biswas,

Deputy Director General (Training), ‘ 7=
NES Cell, 21 B, 0 57 &/i/t Zb-ﬁ‘jzf

Baninagar, 1% Bye Lane,
Rehabari,
Guwahati — 781008.

Copy forwarded for information and appropriate action to:

1. Shri Manik Chanda, Advocate, Guwahati ngh Court, Bye Lane-7, Lalchit
Nagar, Guwahati — 781007 with reference to his letter dated 11.07.2005.

2. Shri Anup Kumar Chaudhuri, Additional Central Govt. Standing Counsel,
Central Administrative Tribunal, Guwahati, 74, K.R. Chaudhuri Road,
Bharalumukh, Guwahati ~ 781009 with reference to his letter dated

29.07.2005.
3. The Section Officer (Judl.) Central Administrative, Guwahati Bench,
Guwahati — 781005 in compliance of the directions/order dated

01.07.2005 delivered in the Hon’ble CAT, Guwabhati Bench in the O.A.

No. 181/2005. ¢

(K. M. SAHNI)
Secretary (L&K)
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RESPONDLNT(S) «

THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

.Tﬁﬁ HON'BLE MRe.

1. Whether Reporters of local papers-may be allowed to see the
judgment ? ~

ot

2e 7o be referred to the Reporter or not 7

3, wWhether their Lordships wish to see the fair copy of the
Judgment ¢ | ,qv

4, Whether the judgment is to be circulatwd to the othwr senches ?

Judgment delivered by Hon'ble Vice~=Chairman.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH . '

[

Original Application No. 181/2005

Date of Order : This the 1% day of July, 2005.
The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman.

. Sri Debendra Nath -Biswas

S/o- Late R.K. Biswas
Dy. Director General of Tr‘ammg, NES Cell, 21 B, Bamnagar

1= Bye lane, Rehabari,

Guwahati - 781 008. : S
' , o ' , : .. - Applicant -

By AdvocatesMr M. Chanda, Mr G.N. Chakrabarty
‘Mr. S. Nath. ‘

- Versus -

1. The Union of Indxa | ‘
.. Represented by Secretary to the
- Government of India,
Ministry of Labour and Employment
New Delhi - 110 001.

2. " The Director General of Fmployment and Trainirig,

DGE&T.,/ Joint Secretary,

‘Ministry of Labour and Employment
Government of India,

New Delhi ~ 110 001, .
: . . Respondents

By Mr. AX. Chaudhuri, Addl. C.G.S.C.



~ the 1% respondent.

 ORDER (ORAL)
SIVARA AN. . (V.C)
The apphcant is holdmg the post of Deputy Dl[‘G‘CtDI‘

Gen.‘efal of Training in the Dxrectorate General of Employment|and

Tﬁ'aining (DGE&T), Government of .Indl;a and p;esently working at

~ Guwahati. The éppiica_ntf, it is stated, has bompletéd 2 years of service

at Guwahati. The applicant wants transfer from Guwahati to DGE&T,

HQ, New Delh[i According to the applicant, as pér the t’ransifer policy

gundehnes (Annexure - VII), he is -entitled to get transfer The

apphcant 1t is stated has made . representatxons (Annexures - VIII

<ser1es) for his transfer to New Delhi, last one is dated 14.06.20()5 to

2. | Mr. M. Chanda, learned cdunsel for the applicant submits

that the respondents have taken a hostile attitude towards the

'applicant and that the applicant who is the senior most ofﬁ_cér is not

even consulted with regard to the developmental ac&ﬁ(itie’s’ wﬁth_in his
jurisdiction and that he is being si_detracked by‘thé r,é5pondents.
Couqéel submits that respon"‘dents_ m.ust be directed to consider the
representations (Annexures - VIII'.series) in the ligﬁt . of the norms

and guidelines governing the organization. (founsel also submits that

; .

-a vaca_néy,is due to arise on retirement of Sri S.K. Gupta, Deputy

Director General (Apprentice), New Delhi in the month of. August
2005. |

3. . I have also heard' Mr. AK. Chaudhuri, learned Addl.~

CGSC for the respondents Since the apphcant has submltted

representatlons (Annexure - VIH senes) last one - be_mg ‘dated

14.06.2005 to the 1% respondent, there will be a direction to the 1%

_responden:t-' to consider the representations in the light of the

%/



guideii;xes govérning the érganizatidn vand in accordance with law
and pass appropriate ord.ers within a period of two .lllo;lths from vthe
date‘Aof receipt of this order‘. If the apblicantin writing réquests for
personal hearing, same will «I?e afforded tow'the appiicaﬁt bef_pre
: Ipassing any orderb on the représentatio‘ns; |

| | The OA is dxsposed of at the admission stage itself as

'above The apphcant will produce this order before the 1 respondent

~ (G.SIVARAJAN)
~ VICE CHAIRMAN'

for comphance.

" /mb/
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Ceatral Administrative Tribunat |

| W 0 JUM2005
IN THE CENTRAL-ADMINISTRATIVE TRIBUNAL
Guwraheit Loncy

GUWAHATI-BENCH-GUWAHATI
(An application under Section 19 of the Administrative Tribunals Act, 1985) -

0. A, No._\g__/zoos

Shri Debendra Nath Biswas.
-Vs~
Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1975- Applicant was initially appointed as Deputy Director of Training in
‘ the Directorate General of Employment and Training (DGE & T),
Covt. of India.
1986- Applicant was promoted to the post of Joint Director.
1991- ~ Applicant was further promoted to the post of Director. |

13.06.2002-  Applicant approached CAT, Bangalore Bench for promotion to the
next higher post of Deputy Director Ceneral, the Hon'ble Tribunal,
Bengalore Bench directed the respondents to consider the
applicant’s case for promotion to the post of Dy. Director General
within three months. (Annexure-I)

2211.2002- Applicant got promotion to the post of Dy. Director General and
thereafter the respondents managed to get the post of DDG
(training) and temporarily shifted him from New Delhi to
Guwahati. (Annexure-II)

Q——

27.01.2003-  Applicant was promoted to the post of Dy. Director General and
- was posted to the North Eastern Project at Guwahati.

18.10.04, 10.01.05, 08.04.05-Three different meetings were held at different
stations for reviewing the progress of works which is headed by the
secretary, Ministry of labour by Director General of DGE & T.

25.04.2005- The Director General wrole a leller (o the Secretary (o expedite the

- commencement of training programme but surprisingly the matter

ot consulted with the applicant although the applicant is
‘l«/:upposed to be officer in charge of those training. (Annexure-IV)

08.04.2003- Applicant assumed charge of the post of Dy. Director General in
——=="  the N.E States cell al Guwahali on 27.03.03. (Annexure-V)

~

’
Ddfat v VMall
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16.03.2004- Applicant would exclusively monitor and supervise but this has
never been implemented which would be evident from the office
order dated 16.3.04. {Annexure-VI)

21.2.03,12.11.03,12.12.03,01.03.05, 22.04.05,09.05.05, 14.06.05- Applicant submitted
different representations for restoration of his post at H.Q Office,
New Delhi but to no resuit. (Annexure- VIII series)

- Hence this Ongmal Application before this Hon'ble Tnblmal

Prayers
Under the facts and circumstances stated above, the applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes
- - that may be shown, be pleased to grant the following relief(s): -

1 That the Hon’ble Tribunal be pleased to direct the respondents to transfer
and post the applicant at headquarter office, DGE & T, New Delhi with
immediate effect. _

2, Costs of the application.

3. Any other relief (s) to which the applicant is entitled as the Hon'ble

Tribunal may deem fit and proper.

Intenm order prayed for:
During pendency of the application, the apphcant prays for the following

interim relief: -

. L That the Hon'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents for E
considering the case of the applicant for providing relief as prayed for. '

2. To direct the respondents to consider the posting of the applicant at New

Delhi against the resultant vacancy, which is going to fall vacant, due to
relirement of Sri S.K.Gupla (D.D.G Appfenuces) in the month of August,
2005.

BRERRSBRNNS N %% %% %




(An application under Section 19 of the Administrative Tribunals Act, 1985) '

V*:i?ﬂ;?;?% g “”"Tf*.ﬂf“‘

Central Administl A

30 JUN2005

Grorali s
ENCH: GUWAHATI

o.A.NoJﬁ_ﬁwS

LT'A’BMINISTRATI 'E TRIBUNAL

Title of the case
'Shri Debendra Nath Biswas. : Applicant.
-Versus- |
Union of India & Oxs. t Respondents.
| Sl No.| Arnexure Particulars - Pﬁg‘e No.
-1 | Application 111 5.
2 —— [ Verification 1z N "
3. I Copy of the judgiment dated 13.06.02 {o.- ,?_ | !
4. n Copy of the order dated 22.11.02. — (& . -
5. H | Copy of the order dated 27.0103 —+t9-1
6. IV [Copy of the letfer dated 25.04.05, = ISR
7: Vv Copy of the letter dated 08.04.03. 9o i
£ VI [ Copy of the letter dated 160300~ =25~
9. i Copy of the transfer policy dated 01.05.00, 2y-28
10. viI Copy of the representations dated 21.02.03, 24,22
(Serics) 12.11.08, 12.12.03, 01.03.05, 220405 :
~_109.05.05 and 14.06.05.
Filed By
wbnds rK
Date: - ‘90'%"6}/ Advocate . -

-

-

:chALD Yz Nam ‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ue‘vi _
GUWAHATI BENCH GUWAHATI .
(An application under Section 19 of the Administrative Tribunals Act, 1985) |

oANo___ 1% _J2005

BETWEEN: '
~ Shri Debendra Nath Biswas.
S/o- Late RK. Biswas. -
Dy. Director General of Training, .
NES Cell, 21 B, Baninagar,
1% Bye lane, Rehabari,
Guwahati-781008.

, ---A-pglicant. :

 -AND-

1. The Union of India,

Represented by Sectetary to the

Government of India,

Ministry of Labour and Employment.
" New Delhi- 110001.

2. The Director General of,

. Employment and Training,
DCE&T,/ Joint Sccrctary,
Ministry of Labour and hmployment \
. Govt. of India, ‘
New Delhi- 110 001.

D= bet-dve, Aol Pres
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. DETAILS OF THE APPLICATION -

Particulars of the order (s) against which this application is made:

This application is made not against any particular order but against non-

consideration of the representations of the applicant for his posting in
Directorate General of Employment & Training, Headquarter, New Delhi,

even after completion of tenure posting of two years in the N.E. Region, - :
and in violation of the transfer policy in respect of Group ‘A" and ‘B

officers in DGE & T in case of the applicant.

Jurisdiction of the Tribunal: _
The applicant declares (hat the subject matter of this application is well

" within the jurisdiction of this Hon'ble Tribunal.

" Limitation:

The applicant further declares that this application is filed within the

. limitation prescribed under Section- 21 of the Administrative Tribunals .
Act’ 1985.

Facts of the case:

That the applicant is a citizen of india and as such he is entitled to all the -

rights, protections and privileges as guaranteed under the Constitution of

India.

That your applicant is a Master Electronic Engineering and was initially =~

appointed as Deputy Director of Training in the Directorate' General of |
Employment & Training (DGE & T), Govt. of India, in the year 1975. In -
1986, he was promoted to the post of Joint Director and thereafter further
promoted to the post of Director and thereafter further promoted to the. .

Debetdv,, Aall, Caat™>



post of Director in the year 1991. He was then eligible for promotion to the
~next higher post of Depuly Direclor General but his case was not
considered and he had to continue for-a long time as Director in Apex Hi-
Tech Institute, Bangalore. Eventually the applicant had to approach the
Hon'ble Central Administrative Tribunal, Bangalore Bench (hrough O.A.
' No. 162/2002 for enforcement of his rights. The Hor'ble Bengalore Bench
of this Tribunal vide it's judgment and order dated 13.06.2002 in O.A. No.
-162/2002 directed the respondents therein to consider the applicant’s case
for promotion to the post of Dy. Director General within three months
(Copy of judgment and order dated 13.06.02 is annexed hereto for
perusal of Hon'ble Tribunal as Annexure- 1). |

43 That it is stated that there are two sanctioned posts of Deputy Director
- General under the Directorate General of Employment and Training out of

which onc post is meant for Craftsmen training and the other post is
meant for Apprenticeship training. Since inception, both the posts of
Deputy Director General had been operating in the Headquarter Office of
the Directorate General of Employment and Training in New Delhi. The
basic job of Dy. Director General (Training) is to supervxse the Craftsman
training scheme throughout the country including conducting Industrial
Training Institute (ITI) examinations at the national level and affiliation of
ITT's to National Council of Vocational Training etc., and to supervise 11
advance training instates of DGE & T. As such the post of DDG (Training)
is required to operate from the Headquarter office of the DGE & T, New
Delhi and accordingly it was operating from New Delhi since inception.

44 That it is stated that when the applicant approached the Hon'ble CAT,
* Bangalore Bench in the matter of his promotion and got order in his
favour for his promotion to the post of Dy. Director General as stated in

para 4.2 hereinabove, the Respondents became vindictive on the applicant

Do ve ATl Preres



4.5

4.6

and managed to get the post of DDG (Training) temporarily shifted from
New Delhi to Guwahali vide order No. DGET.A-22020/1/2002-Adm.II

dated 22.11.2002 with an ulterior motive and in an unfair manner.
(Copy of order dated 22.11.02 is annexed hereto for perusal of
Hon'ble Tribunal as Annexure- II).

. That thereafter, the applicant was promoted to the post of Dy. Director

General vide office order No. DGE & T-A-32013/2/ 2001-Adm.II dated

© 27.01.2003, whereby the applicant was further posted in the new office of

the North Eastern Project at Guwahati, as stated above. It is relevant to

- mention here that the applicant was promoted only after shifting of his

promotion post from New Delhi to Guwahati on grudging motive for
which 'the promotion was given after more than seven months from the
passing of the order dated 13.06.02 by the Hon'ble CAT, Bangalore Bench
although the Hon'ble Tribunal in its order dated 13.06.02 directed the
respondents to complete the exercise within three months time.

Copy of the order dated 27.01.03 is annexed hereto for perusal of

Hon'ble Tribunal as Annexuve-111.

That your applicant begs to state that the applicant joined in his promoted
post at Guwahati on 27.03.03 under compelling circumstances. None of

the staff of the establishment carried out the said order of transfer and

posting at Guwahati office except one Dy. Director. Initially there was no

accommodation, no chair, table etc. and no working facilities in the new

office but the applicant was posted to face all odds and humiliation
whereas the applicant is in the equivalent cadre of Joint Secretary level.

It was stated in the order dated 22.11.02 that the post of DDG
(Training) had been shifted to Guwahati for implementation of centrally
sponsored schemes under the Prime Minister's Package. But surprisingly,
since his posting at Guwahati not a single scheme has been routed
hrough the applicant and everything is being deall in f{rom the

Deberdve, wady Priase~



4.7

4.8

Headquarter office and only the copies of communication are being
endorsed to the applicant at the final slage, thereby leaving no scope of

work for the applicant whatsoever. As such the applicant is virtually |

without any duties of his rank and status and without having any Peon,
Personal, Assistant, Steno or any other supporting staff in his office.

That the applicant begs to state that since he is known to be a man of

strong integrity and honesty in the department, the respondents did never
like his posting in the Headquarter office and he was never allowed to
work in the Headquarter office although in the transfer policy of the
department, it is clearly mentioned that all the officers must work at DGE
& T Headquarters as well as in its field formations. Tt is relevant to

mention here that every year equipments and machineries worth of _

Crores of rupees are purchased from the Headquarter office at New Delhi

- and understably the applicant is never posted at the Headquarter office,

New Delhi only with the puipose of bypassing him in such decisions and

processes.

That it is stated that at least three meetings were held in the NLE. Region

for reviewing the progress of works in N.E.Region and those meetings

were headed by the Secretary, Ministry of Labour, by Director General of

DGE & T in different occasions on 18.10.04 (at Shillong), 10.01.05 (at

Aizwal) and 08.04.05 (at Kohima). Thereafter, the Director General vide

his letter No. DGET 2 (1) 2005-CPIU/NES dated 25.04.05 wrote to the

Secretaries of All the North Eastern States to expedite the commencement
of the training progranime but surprisingly the applicant who is supposed

to be the officer in charge for those training in his official capacity in the

N.E. States, was neither consulted in the matter nor a copy of the said
letter was marked to the appﬁcént even for information.
(Copy of letter dated 25.04.05 is anmexed hereto for perusal of
Hon'ble Tribunal as Annexure- IV).

Debetdne, Naly Pros
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4.10

4.11.

That applicant assumed charge of the post of Dy. Director General in the

North Eastern States Cell at Guwahati on 27.03.03 vide office order No.
DGE & T-26/398/75-Adm.Il (Vol. II) datec 08.04.2003. Thereafter, vide
office order No. DGE & T-A-22012/2/2003-Adm.1I dated 16.03.2004 it was

clearly mentioned that the applicant would exclusively monitor and

supervise but this has never been implemented.

(Copy of letter dated 08.04.03 and dated 16.03.04 are annexed
hereto for perusal of Hon'ble Tribunal as Annexure-V and VI

respectively.)

That the applicant begs to state that while he was working as Director at
Apex Hi-Tech Institute, Bangalore, Shri K.X. Mittal was also working in
the same Directorate as Director in the Headquarter office of the DGE & T,
New Delhi. Although Shri Mittal was junior to the applicant in the cadre
of Director but he directed the applicant to monitor and supei'vise the

works of N.E. States Cell as evident from office order dated 16.03.04

(Annexure-VI). As such Shri Mittal started exercising powets on the
applicant even when he was junior to the applicant in the “cadre of
Director without any jurisdiction and authority. Later on, on assumption
of the office of the Director General, Shri Mittal became more vindictive

and has been exercising all such powers against the applicant which are
arbitrary, malafide, unfair, illegal and violative of the principles of natural -

justice.

That in the transfer policy of Group ‘A’ and ‘B’ officers in the DGE & T as
A .
notified under No. DGET.A. 22011/1/2000-Adm.1I dated 01.05.2000, the .

following conditions amongst others have been clearly mentioned; -
There should be a fixed tenure of posting in North-Eastern
Region- 3 years at a time, for officers with service of 10 years or less

and 2 years for officers with more than 10 years of service. Officers

on completion of fixed tenure of service in North-Eastern region ‘

Debeudiy, Mall

s~
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will be considered for posting to a station of their choice as far as
possﬂ)le

- As far as possible, the officers should be posted at a place of
his choice dﬁn’ng the last 2 years prior to his superannuation,

provided he has worked al other slation for at last 5 years.

. In order o enable the officers to have all round exposure of -
DGE & T, it will be compulsory for the officers working in the

Training Directorate to work at DGE & T headquarters as well in its
field formation,

The applicant is in the verge of retirement and is left with
only about 2 years of service, and as such is entitled for posting in
the headquarter office.

It is relevant to mention here that the applicant has never been
allowed to work in the DGE & T headquarters. Further, his requests for
transfer to the DGE & T headquarters, New Delhi has not been considered
even though he has completed his fixed tenure of 2 years in the N.E.

Region and despite that the applicant will retire from service after another

2 years 3 months time. As such three conditions of the transfer policy
stated above have been flouted in case of the applicant.

(Copy of the transfer poli(.y dated 01.05.2000 is anmexed hereto for :

perusal of Hon'ble Tribunal as Annexure - VII).

That the applicant begs to state that since his posting at Guwahati, he has i
been submitting representations to the respondents for restoration of his

post at headquarter office, New Delhi and his transfer to New Delhi since

~ the said post of Dy. Director General was all along been operating from

the headquarter office only until it was shifted to Guwahati with malafide |

intention and ulterior motive as stated hereinabove. But no action
whatsoever has been taken on his representations. Copies of
representations are annexed hereto for perusal of the Hon’ble Tribunal.

D&b&‘g‘)% A/oj_(’ Pare~
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4.14.

4.15.

5.1

(Copy of representations dated 21.02.03, 12.11.03, 1212.03, 01.03.05,
22.04.05, 09.05.05 and 14.06.05 are annexed hereto for perusal of -
Hon'ble Tribunal as Annexnte- VIII Series.)

That the applicant most respectfully begs to state that Shri S.K Gupta, Dy. .
Director General (Apprentice) is going to retire in August, 2005 and there
will be a resultant vacant post of Dy. Director General in the headquarter
office of the DGE & T, New Delhi where the applicant can be
accommodated without any impediments.

That due to non-consideration of the prayers of the applicant for his
posting in the headquarters office, which he is legitimately entitled to, the
applicant has been suffering great losses in addition to his extreme
harassmients and humiliation. As such, finding no other alternative, the
applicant is approaching this Hon'ble Tribunal for protection of his rights '
and interests and it is a fit case for the Hon'ble Tnblmal to interfere with
and to protect the rights and interests of the apphcant directing the
respondents to transfer the applicant from Guwahati and to post him in
the headquarter office, DGE & T, New Delhi with immediate effect. -

That this application is made bonafide and for the cause of justice.

Grounds for relief (s) with Iegal provisions:

For that, the post of Deputy Director General to which the applicant has.
been promoted was all along operating from the headquarters office in
New Delhi and as such the applicant was required to be posted in
headquarter office only. But the said post has been shifted from Delhi to
Guwahati only to harass the applicant with ulterior motive and malafide

- intention and the applicant has been posted at Guwahati.



5.2

5.3

54

55

3.6

5.7

5. 8

5.9

For that; the applicant has acquired a valuable legal right to operate from -

headquarter office in his promoted post of Deputy Director General,
which is operative from headquarter office all along,

For that, the applicant has been posted at Guwahati without assigning any

work and without any supporting staff and working facilities.

For that, name of the staff posted at Guwahati vide order dated 22.11.2002
carried out the said order of transfer and posting except the applicant and

one Deputy Director.

For that, the shifting of office of the applicant from Delhi to Guwahati was
without any reason and as such is malafide, arbitrary, unfair, ill-motivated
and illegal.

For that, as per transfer policy dated 01.05.2000 the applicant is entitied to . -

the benefit of choice station posting at New Delhi since he has completed
fixed tenure of two years service in N.E. Region.

For that, as per transfer policy, it is compulsory that each officer has to
work in the headquarter office at least once in his whole tenure which has
never been given to the applicant.

For that the applicant is in the verge of retirement and is left with only 2
years 3 months service, and as such is entitled for posting in the
headquarter office.

For that all works relating to N.E Region are being directly dealt in from
headquarter office only and as such there is no justification of keeping the
applicant at Guwahati without any job, which is not only the wastage of
manpower resource but also goes counter productive and against the

interest of public service.
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5.10 For that the applicant has submitted several representations praying for
his transfer to headquarter office, New Delhi hut with no effect. -

5.11 For that one post of Deputy IDirecbof General is going to fall vacant in the -
 headquarters office in August 2005 following retirement of Shri S.K.
- Gupla, DDG (Apprentice) where (he applicant may be accommodated
without any impediments.

6.  Details of remedies exhausted.
That the applicant declares that he has exhausted all the remedies

available to and there is no other alternative remedy than to file this
application.

7. Matters not previously filed or pending with any other Coust.
The applicant further decares that he had not previously filed any

application, Writ Petition or Suit before any Court or any other Authority |

or any other Bench of the Tribunal regarding the subject matter of this :
application nor any such application, Writ Petition or Suit is pending
before any of them. | o

8. Relief (s) sought for;

Under the facts and circumstances stated above, the applicant rhﬁmbly :

prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the xespondmts to show cause as to

why the relief (s) sought for in this application shall not be granted and on |
~ perusal of the records and after hearing the parties on the cause or causes =
* that may be shown, be pleased to grant the following relief(s):

8.1  That the Hon'ble Tribunal be pleased to direct the respondents to transfer

and post the applicant at headquarter office, DGE & T, New Delhi with -
immediate effect.

Debaidy, Aol PP
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8.3

9‘1

9.2

10

11..

i)

iii)

. iv) |

12,

- 11

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order prayed for: \

During pendency of the application, the applicant prays for the following -

interim relief: -

That the Hon'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents for

considering the case of the applicant for providing relief as prayed for. -

To direct the respondents to consider the posting of the applicant at New 3

Delhi against the resultant vacancy, which is going to fall vacant, due to

relirement of Sri S.K. Gupta (D.D.G Appremices) in the month of August,

2005.
GO 0GP U2 000 50D 200 000 S0P 000 C0C 000 D 00D PSS EDO E0D 00 000 6040 060 08906

Particulars of the L.P.O

LP.O No. 1 990G 4 Q'5L|:564 ,
Date of issue : 29 .&. 058

Issued from G fPon Guualveda:
Payable at .+ 6 fPo, Gmm}‘dhﬂ‘

- List of enclosures:

As given in the index.
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VERIFICATION ‘~

1 Shri Debendra Nath Biswas, S/0- Late R Biswas, aged about 58 years,
working as Dy. Director General, NEC Cell, in the office of the VRC for *
physma]ly handicapped, Rehabari, Guwahati-8, do hereby verify that the ...

statements made in Paragraph 1to4'and 6 to 12 are true to my knowledge | A

. and those made in Paragraph 5 are true to my legal advice and T have not
suppressed any material fact.

~.And 1 sign this verification on this the 2o Tb day of June, 2005. .

4
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CENTRAL ADMINISTRATIVE TRIBUNAL
‘BANGALOME  BENCH , BANGALORC

ORIGINAL APPLICATION ND.162/2002
THJRSDAY, DATED THIS THE 13TH DAY OF JUNT, 2002

SHRT JWUSTIRE 8.5 .RAIKOTE  ...VICE CHAIRMAN
SHRI V.SRIKANTAN: ...MEMRER (A)
D .N.BISWAS,

S/o late R, k Bisuas,
. Aged about 54 yaars,'
Working as Directer,
Anex Hi-Tech I-stitum,.
Directaorate Gaeneral of Employmant
& Training, Minlst"y of Labout,
‘Tumkur Road, _
BBanqalore - 560 022. «..Applicant

f(By Advocate Shri B.Ueerabhadra)

(14 R A PR

. Us,

1« The Union of India,
Miaistry of Labtour,
" Represented by its Secrstary,
Shram Shakti Bhav-n,
e 2/4, Rajic Narg -
New Dclhi - 110 001,

2. Thel Dircctor General/JOLnt Saectetary,
* DOirectorate Ceneral of Employment
& Training (OGE & T),
Ministry of tabour,
Shram Shakthi Bhavan,

S 2/4, Rafi Marg,
NBU Oelhi —110 0010 oooResuondeﬂtS
G (By S.C.G.5.C. Shri m.V.Rao)

~0R DOER

< o VICE CHATIRMAN

ids Annexure 87 vith 2 fuyrther direction to the
ncndents to consider the case of the aoplicsnt and

promote him to the oost of Oeputy Director General, as in the
case of Shri N.H.Oas, on rogulsr basxs with all the

consequential benefits,

o



)

(7§ Ll V-‘v;

2, The case of hhe aaplica nt ie that as on now he is

H'?'Qorking as the,Diiecton in the Department of Employment and

Traininge The . next nroﬁptiqnal post is that of Deputy
‘Dlrector General (DDG fer short). He further submits thxt

on the retirement of Shri ¢.S5.5ethi on 30- 6-2001 a vacancy
has arisen‘on the post’of D0G u,e.F. 1-7-2001. Since c«ne.
year'has laosed the:abalicant's caée for nremotion has nct
been considered by the resoondents, 1t is further case of
the applicant that after ‘Shri Sethi, the apnlicant is the
vsenlor most Oirector in the department and he is aligible to
be nromoted tc the oost of DDG. His further casé ia that
Shri M.N.Das was the 1mmdelate senior to the applicant whe
uwas prOmotad to the post of DDG‘by obtaining rolexation from
the {JPSC. Tha apollcant cubmits thst o~ the basis of the

S ame pr1nc1dla the acpllcant's case should have been referred

to the UPSC for rELaxatlon and the applicant should have been

//4;§§\BuNﬁkomoted by this tlme.' The vacancy is lying fer the last
. h_( * '

Houevcr, the department is oostooning ‘such
nly on the ground thet the Rules to be framed
1 in the contemp19tlon. gut the case of the department
{t the aon\lcant no doubt is eenior most immediately
ar Shr1 Me N Das nd hWis case is not belng cnnsidared
because the Rules tc be framed are in the ccntemplation.
He further sybmits that the UPSC and the DOPT havs agreed to
the draft Ratruitment'ﬂules and the s«me #re exnectcd ta be
notified sheortly in ccnsultaticn with Ministry cf law. It is
vnrrPd in the reply stetement that immedistely after ihe Rules
\coma‘lnto force the case of the aoplicent uou]d be considersd
and ag on téday théﬁ#oolicant's case cannat bs ccnsidered,

Their further contenticn is that the azplicant hws no T ight

-"'/
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¢ -
for such orcomotion and if there it an occasicn fer oromotion

he uruld be entitled“for the ezmg, They further drauve our

‘attention te Annéxﬁrfi’ﬂ? that as oer the direction issued by
the vaarnment-noiaopqintment may be mede in any cost cn
adhoc basis until the Recruitment Rules «re issucvd, In the
circumsbances, it.is szmi£ted that the applicxtioen haé no

mer its and,ia,liable‘tc be dismissed.

J. Heard and‘perused-the records.,

4, _Ig iébnot in disoute that after the retirement aof
Shri G.S.Satﬁi.onA3ﬁ46-2001 & vacancy has arisen and same
has not»baeﬁ‘filled-uo. Earljer to that Shri M.N.Das uas
oromoted after obtaining the relaxation from UPSC. Tt 4s
_statedathat:during.sﬁch integral period whan draft
'Efiﬁ'Recruitment3Rules-éfé‘to be issued thé relaxstion of UPSC
‘was obtazined in thé?éése of Shri Das. The fact
‘fh;emains!fhat Dendiné_finalisation of issue of such
Recrqiémgﬁt;ﬂqles,,Shhi m.N.Das is oromcted to the oost of
DOG by qbtaining'pé;éxation from UPSC. When the vacancy has

~ fallen since last one year there is no imoediment for the

department to obtain-similar relaxwtion from the UPSC and

00PT, if required. Gbtaining rélaxation’in respect cf

Shri N.N.Daé and nCt pbtaining such relaxation in respect of

+h9 aoplibant'primé facie appears tc be discriminastcry. By
ot ing one Qtan&'in“the case of Shri M.N.Das and adonting
Tent staﬁd in the csse of aspplicant prima facie is not

table. We hasten tc add thst the aoplicant has no

t for such uromdiion but he is entitled to be considered
5éf law 28 o0on the date fcr oromotien. Having regerd to

this circumstances we t%ink it snpronriste to direct the

respcndents tc cengider the case of the aonlicant for
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Dromotlon by rPFerran his case tc the UPSC and the-DOPT, if

. ‘ﬁ i "‘Li f e
d pcessary For relax t1nn. Accordinaly, we oase the order as
: ]

PO

Fe
gnde::

")'.‘;"_' R

This application is disposed of

with a direction to Respondent-2 tc refer
the case ofutse applicant to the UPSC. for
-reléxatioﬁ“éés it is doné in the case of
Shrl N N. Das, and aftpr Obtnlnlng necessary -
by e oolnion from the UPSC and DGPT consider

T the<anolxcant s case for such promotion.

Q?L "[?l Thls exerc1se shall be done uwithin &
%?,2: ':erriod of three manths Prom the date of
1 receipt hf a cooy of this order. No costs,
I e 'gdﬁ . | \S.C/'_\ . 4
1 “.t . ) Tem sy e g - . N . e eh e e e
: AL o (v SRIKANTAN) : (B.S.Rg&ﬁﬁ?g)
LR - NENBER(“) VICE CHAIRMAN
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ANNEXVRE- I

f\o DGL&‘I-A no*u.mwz Adm. "
Bharnt S: trl\.\r.(.m erament of Edin”

PR P .

V- “ . < Shraw Mnulrul\)ulwunslr) of Labuue N
r oo (Birectorate Cc'lc_L\l oftmrlo\ niend. & Tr'\mmg\ ‘
' N ‘& B . - l
R ’ ’\Icn Delhi, D'I(cd 1 Nov cmbcr 2002
e )’ 1y .md Awmmls Oﬂsu.r. .
© DGELN ‘ .
Mm.sxry of Labour, ) P
- Néw Dc“u. . . e ‘ q .
Sub;cct' “: Trnnsfcr ol pc\scs from DGC&T (lfqrs. .and CS’I‘MU Kulkala-&d r\orlh

" Gastern Stutes Cell, Guwahati for. implementatian of the Ccnn-\l
Spoesered Scheuie for “Establisliment of ITis In the 'North L:\S(cnl

i

Sir;
-' f‘

‘;mlcs and Stickim™ nndcrl M l‘wcknnc l‘rb(Lr')mmc.

i

B

Y am d»rcclcd ta'conv cy We n’;proval af e Compctcm Al.\l\onlv for \r'.mslcr

of' lhe fol)owing :anctnoncd posts l.mpornuly ’rom ‘the Directorate:Generzl of En.ph‘ ment’

'. and Tmming (Hars) and from the Ccmrrl SMT Training & Rescarch 1nfmu‘e kolkula 10

honh q,wem Sates Cell, Guwakatl for implénestation of the Central Sponsarcd Scncmc

"Embhsh'ncnt of ITls in Nonh-Gastern” State 204 <|kkm

unOcr PM's Pau..gc

Progrzmmc. b
. . v
sl. 1 Desigaation ofilic | Na. '} Scalc uf pay _{ Namc of the office/
No. -fiost-’ Lof. L : _Iastitule
posis L . . _{From!' |To.

d. .1.Depy D\rcclor
Genésal.af’ '

"One | Rs.18.400-3¢9-22,500/- ;
T ot T e (Hars)-

DGLE&T | NES Cell,
1 Gujvahati

Clerk .

! | Teaining : . , ) '

2; |PAWDDG / Qac | Rs'.S.SOG-I?i-G.OfJC"- DGE&T | NES Celf,
i ' (Haes) | Gunvahali

3. { Lowes Divigion

] {14q:5)

Une {R530H-§ 759-3C-3.590/ | DGE&T [ NES Cell,
L j Guoaheti

PR - BN
bt IR

i Pe(.m (Qrgup 'Dy. | One

TRSIIIST ..Joo 6U-3.3CC/- | DCLET
a (Iiars)

VRS Cait,
Guwoliati

N

Deputy Director ¢f § One | Rs.10,290- 71515309
T-ainite

CSTARI, | HES Call. )

i ] ) L Kolk Aty Cawinoi !

-

T‘hu issucs With the con: Lﬂ' ris .;F thz Miaisuwy cf Fipanzce, Depanimen:

Expcnullurc (‘ ('oo'd - P:ancl 1.D No.! 702, S Coded. 172092 dated 2271¢2002.

Copy toe

[

G oW 2. ta

" Youis faithfully,

L e \:',T_J .
" (RKAHLUWALL n
Hrazer Secretary a the Govt ef da
i1 3001267

Director, CSTARY, Yohaa,
PS 1o DGASS,

DOG(AT/DYVISAT TR DTN G T A Bin (3 H M PDS (ML L DX

(Hqrs.), Wew Dethic. 7
IS (PYDSIMCM), Mirury of Labour, New Delhi.
"Ministry of Labour (Adrul Séztion), New Delhi.
DGE&T (Adm.1 Section), New Delhi. ‘
-Cash Section, DGEZT, New Dethi. . !
PCT/RB.P.Section, DCE&T. ‘ i

Z

ey

-

e

R VSO Y

N BT B e TR e fer e T o Lt BT R A A TN CYes e T e e ST @2 e e s

Tl
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[P SRR TR

S JRVS
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3 (™ No.DCE&T-A—{Z&lOl}!lll()()l-/\dm.ll o e

/ th\ru(Snrlmi‘_fC(‘)'\‘g(-nmcnt of ludin ST ( 1'\\*1 , @ '\(‘ L ﬂ;)
Shram Mjnu\r'.\\'.\j'-;‘v\/fl'\'fl‘in‘\slry of Labour - "' O
'D'\rcctor:\m'C‘cncrnl ,oﬁﬁ;ii'_ toyment & Tra L T e

ining

New Delhly Dated: 27" January 2003

,  QUEICE ORDE

L No. 9 of 2003

The President 38 ;m:-’zz-'cd o appoin"t:bn_fpron\o\'\on. Shri DN, Biswas, Director, Apex Hi-Tech
stitute, Bangalore 10 the post of Deputy irector Gencral in the pay scale of 115.18.400—500-22,400/- in
ne North Eastern Project newly Office sanctioncd vide letier No.DGET.A-’ZZOlO/\/2002—Adm.ﬂ dated

12,11,2002 at Guwahati with ¢ttect from e date of assumption of charge of the post and until further
srders. ‘ ;

. The Worth - Lastem Ccﬂ will \Cinp'df‘g'_ﬁ\*} function from the VRC for Physically Handicapped,
Rehabari, Guwahati = Pin - 781008, ! .

kN The transfer/posting of the officer is "in public ‘nterest” and the officer would accordingly be

entitled to Transfer TA/DA and 3011111\.2,_&!1‘.,?3_5'((;( as per ruies.

e

(K.K.MTFI‘AL)
R Dircctor
o - ‘el 23714765

WISM Y e —

Distribution.

Ve TAD " | |

7’) 'XW\ Shri D.N.Biswas. Dircctor, Apc‘.\*-’}-l"u':T‘c»ch. fnstituie, Bangalore.

- 2. PS to LM/ DS o M’OS(L)/PPS o Secretary (LyPS 10 DG/IS.
DDG(E)ID'l‘/‘D/\'l'/D’\'(P)IDT(W:O_’DIDS(NL).

gl LR All Joint Sccrfmr'\cs. LEA, C\._.._(_'-,'(C,);.{;i’-/\(l.) and Director lAdmn.) of Ministry of Labour (M.S).

\ 4, Al Training l’n;a\itu\c"s"\nc\\x:"x'\é‘i_i, woOv under the NGLE&T.

s BAODGES ). Nays Dethic

6 PAO, DGE&T-1L, Guindy, Chennai

7 Cash Section, DOLE&T, New Dethi,

8. Al ofﬂccrs/scc\ion$/(nﬂ\s of the Fraining Dircctorate, PG bges).-

9 Minisury of Personnel public Gricvances & Pensioncrs, Department of Personncet & Training.
Geeretariat of the /‘\'p,po'm\mcn\syComm'\\\cc of the Cabinct (Ms. RJayd, Under Secretary) North
Block, New \)c\\\i:=—’ 110001 w.r.l. thei note No.'}IJIZOO?,-EO(SM.H) dated 08/01/2003.

10 VETAMWSU ALibrary/Hindi unit; DGE&T( tqrs.)-

L s el Cruwahiat U'ui'i'\"'jc{r;\,rfn‘l‘_v tocated at VRC for Physically H
Guwahati Campus. Pin ~781008) '

[ PO Ui PDGE& lgrs.) New Dethi for inlonmation ant

13, B..Section, PULE&T (Hars.). New Delhi it 15 requested that necessary funds for selung up il
Novth-Lastern Cell at Guwali

] ati may be provided by runppmprinlinn for R.L. 2002-2003
3.6, 2003-2004. '

14, Personal fle.

V5. Orfice ordey buadie.

andicapped. Rchabarn

{ necessiny action.




- 3_&4_@‘ "
<27 apnnexvee-N_ 9

R
B DGET 2(1)/2005-CPJUINES
Government of India
Ministry of Labour
' D.G.E&T
Central Project implementation Unit
Shram Shakti Bhawan
Rafi Marg, N. Delhi
Dated : 25.04.2005
To

The State Secretaries of Arunachal Pradesh, Assam,
Manipur, Mizoram, Meghalaya Tripura,
Nagaland and' Sikkim.

Subject : "Implementation of the Cent'raj‘lly Sponsored Scheme (CSS) of ‘Establishment of new
~ ITisin North-Eastern States-and Sikkim' — State of preparedness to start trade
courses from August 2005 session.

Sir/ Madam,

In continuation to DGET letter No: ‘DGET 2(4)/2001-CPIU/NES dated 23 April 2001, 1 am
directed to convey the ap proval .of Government of India for continuation of the Centrally
Sponsored Scheme (CSS) of ‘Establishment of new ITIs in North-Eastern States and Sikkim' up
to the end of X Plan period i.e. 31.03.2007. The recurring cost under the scheme would be
~T00% borne by the Centrali Governmenf'during the X Plan. Thereafter, the full operational cost
is to be borne by the respective State Government. :

Further, a time schedule has been reported to Cabinet Committee for Economic Affairs (CCEA),
which is based on the progress 'of irmplementation of the CSS in the States. As. per this
schedule, training in at least 14 ITIs outof 22 new ITls and 23 existing ITIs out of 35 ITIs should
commence in August 2005 and training-in remaining radesﬁshould commence from August
"20067 The ITIs which are lagging much behind the schedule, the larget dale for completion of
activities under civil construction and equipment procurement is March 2008.

You are therefore requested to get the enclosed proforma filled up so as to assess the state of

preparedness in respect of your State for starting courses in the August 2005 session and
forward the same to this office for information and necessary action.

Yours faithfully,

: (K. K. Mittal)’
Joint Secretary /. Director General of Employment & Training

Government of India

(e C"\"‘A



. Copy forwarded for information and necéssary apﬁgg to

-

e gt

The concerned State\Directofs-_dealfhg with Craftsmen Training Scheme.
Director, Planning Commission, LEM Division, Yojna Bhawan, N. Dethi.

Fin. | Branch, Ministry of Labour—{~.¢ ~p? D :

Director, Plan Finance ll, Department of Expenditure, Ministry of Finance, North Block,

~ Central Secretariat, New Delhi. - -

~Joint Secretary, Plan Finance II, D'épértment of Expenditure, Ministry of Finance, North

Block, Central Secretariat, Néw Delhi.
Joint Secretary(NE), Ministry of Home Affairs, North Block, New Delhi.

PPS to Secretary (Expenditure), Ministry of Finance, North Block, New Delhi.
PPS to Secretary (Labour) ' :

e

- _ (K. K. Mittal)
Joint Secretary / Director General of Employment & Training

Government of India
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No.DGE&T-26/398/75-Adm.1I (Vol.II)
Bharat Sarkar/Government of India
Shram Mantralaya/Ministry of Labour
(Directorate General of Employment & Training)

e —

)
J

!j? e New Delhi, Dated: $#A pril, 2003
m ",-".w.ﬁ‘. h ¢ A < ¢
ﬂ\J}P ' OFFICE ORDER NO3! OF 2003

L N
S L .Consequent upon his promotion o the post of Deputy Director General,
e - vide “this Directorate  General's  Office  Order No9 of 2003
. (No.DGET.A.32013/2/2001-Adm.1I) dated 27.01.2003, Shri D.N. Biswas, has
o ' relinquished the charge of the post of Dircclor, Apex Hi-Tech Institute, Bangalore
w.e.f 25.3.2003 (A.N). Shri D.N. Biswas has assumed the charge to the post of
Deputy Director General in the Pay Scale of Rs.18,400-22,400 at North Eastern
States Cell, Guwahati in the forenoon of 27" March, 2003.

. (RRKLAHLUWALIA)

Under Secretary to the Govt. of India

. . Tel. @ 23001367 & 23731398
Distribution: .

1. Shri D.N. Biswas, Deputy Director General, NES Cell, Guwahati, C/o VRC
for Physically Handicapped, Rehabari, Guwahali - 781008.

2. Director, Apex Hi-Tech Institute, Bangalore. '

,»\/3./,Depuly Direclor General, NES Cell Guwahati C/lo VRC for Physically

Handicapped, Rehabari, Guwahati — 781 008.

4. PS to LM/PS to MOS(L & Parliamentary Affairs)/PPS to Secretary(L)/PS to

. DG/IS/ DDG(E)/DDG(AT)/DT/DT(PYDAT/DT(WO)/Dir. (KKM)/DS(NL).

5. All Joint Secretaries, LEA, CLC (C), FA(L) and Director (Admn.) of Ministry

-of Labour (M.S.)

6. All Training Institutes including WOT under the DGE&T.

: \ . Pay and Accounts Officer, PAO, DGE&T, New Delhi.
Q_Q/&\b\ 0/1' . Pay & Accounts Officer, DGE&T-II, ATl Campus, Guindy, Chennai -~
- w

o 3

600032,
9. Cash Section, DGE&T(Hqrs.), New Delhi.
~ 10. All OfTicers/Sections/Unils of the Training Direclorate, DGE&T (Hqrs.)
Ll Ministry of Personnel, Public Grievances & Pensioners, Department of
0 Personnel & Training, Secretariat of the Appointments -Committee of the
- Cabinet (Ms. R.Jaya, Under Sccretary), North Block, New Delhi = 110001
.. . W.rL their note No.3/3/2002-EO(SM.11) dated 08/01/2003.
iy 12 Thc"‘Seqrelaryt UPSC, New Delhi w.r.t. their lelter No.1/27(9)/2002-AP-1
" dated 01.10.2002. ‘ ‘

2. 13. VFTA/Adm.I/Adm 1I/IWS U/Library/Hindi Unﬁ/B.I’.Scc(ion/PCT Section,
* DGE&T, New Dclhi. A

14. Personal file of the ofTicer concerned.
15. Service Book of the officer concerned.
16. OfTice order bundle (4 copics).

L 5 28°
Cash bur do ae o g% /2/4{/
Aanotsdie | B

& \--‘ e .Ci v (_"‘g \__,,
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ANNEXVURE- YL

NO.DGE&ToA‘}ZZOI2/2/2003-Ad‘l11.11
Bharat Sarkar/Government of India
Shram Mantralaya/Ministry of Labour |
(Directorate Géneral of Employment & Training)

DR W

New Delhi, Dated: 16" Mxméh. 2004

OFFICE ORDER NO. 16/2004

. Shri .D.N;'B.iswas,

. Dépuly Dircic‘to‘r,‘ General (Training) in the Directorate *General of‘
Employment & Training,

-of the activities, .

‘Eastern States Cell at Guwabhati béixig"_a time‘bou‘nd project for smooth, effective and timely implementation

-‘q‘_ — .
(K.K.MITTAL)
Director

Tecl: 23714765

!

o e

" Distribution; . /

L. Shri D.N.Biswas, Deputy r Gerie
- Guidance Centre for SC/ST, Rehabari (0ld ITI campus), Guwahati — 781008.

2. PSto DG/IS/DDG(ATYDDG(EVDT/DAT/DT(PYDT(WO),
3. " All Heads of the Field Training Institutes under DGE&T.
4, VFT-A/IWSU/PCT,.DGE&T (Hgrs).
Ly

e QW \ L _ "

Ministry of Labour wil_l:cxclusivc'ly monitor and supervise the work of the North- ‘

Dy v. irector General (Training), NES Cell, Guwahati, ¢/o Coachin'g-cum- |
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3 - No. DGET. A. 22011/1/2000-Adm. Il

Ministry of Labour
“ " , ) D.GE.&T.
I S T . Shram Shakti Bhawan, Rafi Marg

R _ New Delhi, dated 01%' May, 2000

f‘_,,;-.\‘,_,..',:,‘Subject: - Transfer policy in respect of Group 'A' and 'B' Officers in DGEA&T.

The Directorate General of Employment & Training is having its field formations
«yraygthroughout the country. -, Group "A. & 'B' (Technical) Officers in DGE&T are
iy ransferable on their respective ‘cadre posts throughout the country. .As far as Group
TG 8D 'staff are concerned,: they are transferable among the offices within their
‘respective Units.  Further, within the Unit also, Group 'C' & 'D' staff are generally

s dransferred only at the time of promotions. W
o v s 1GEL Whide el 0 2 Ce e ey '

. P . g . e
e Representations have been receiving from a large number of officers for their

I Y\ posting / transfer near their Home Town. In some cases, at the time’ of initial
AN :,«{Y:-«sapp_ointment also, the candidates have been requesting for posting of their choice.
>

as,anui;ijif'?‘).mM-”"Qenerally. the requests for transfer / posting are being considered keeping in
" View the training requirenients and other administrative constraints.

,,,,,,

It has been decided to document the following general guidelines for deciding
transfer / posting of Group ‘A’ & ‘B’ (Technical) officers in DGE&T:-

» Group'A' &'B' officers on Direct Recruitment will not be offered initial posting at

Delhi, Noida, Faridabad or in their Home States. However, there will be exception
o in case of female Training Officers in the WOT sub-cadre, as far as possible, within
A the constraints of Administrative feasibility, such officers will be posted near to their
o Home Town

* As far as possible, no transfer will be effected unless the officer has completed a

. minimum tenure of 3 years in the post, except; -
(i) Transfer on Promotion
(ii) Transfer on account of complaints etc, or other administrative
N exigencies.

(iii) Transfer on genuine compassionate grounds in very exceptional
0

circumstances.

i There should be a fixed tenure of posting in North-Eastern region - 3 years at a
. time, for officers with service of 10 years or less and 2 years at a time for officers
with more than 10 years of service (excluding periods of leave, training efc. in
excess of 15 days per year). Officers on completion of fixed tenure of service in
North-Eastern region will be considered for posting to a station of their choice as far
as possible.

lsm contd.....2.
Cande b
o e 5Py
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 As far as possrble the offrcer should be posted at a place of his choice during the
i last 2 years prior to his superannuatron provided he has worked at other statron for
atleast 5 years. :

< As far as’ possrble routme transfers should not be effected dunng academlc
sessron so as to avord drfﬂculty in children's education.

L Lot

“In order to enable the offcers to have all round exposure of working of DGE&T, it
‘%wrll be compulsory for the officers working in the Training Drrectorate to work at

DGE&T headquarters as well asinits field formations.

Henceforth “all transfer 1 postrng of Group 'A' & 'B' (Technical) officers will be
. _considered in agcordance wr,thv_th.e above guidelines.

o : (Raj Pal)
R o ' DeputySecretarytothe Government of india

Distribution _.
An Field Institutions under DGE&T
All Directors" / Additional Directors at DGE&T Headquarters.
PStoDGWS

!
i

Adm.II/ TA-l I TA-II/ WOT / EE-Il/ EE-IIl Sections,




_ 96 ANNEWURE-VIL (Auyes) -

¥

| det. of India

Ministry of Labour & Employment

DGE&T |

NES Cell, 21B,Baninagar Bye Lane No. 1
Near Krishna Mandir; Rehabari, Guwahati-781008

No. NES/A-19011/1/2003 /Lé, — ~ 14.06.2005
To -
The Secretary - '
Ministry of Labour & Employment
Gowt. of India ~

New Delhi - 110 001

(THROUGH PROPER CHANNEL)

Sub: Transfer to DGE&T Headquar‘tefs after servihg tenure in North East and
fulfilling other conditions. : :

Ref: D.O. Letter No. NES/A-19011/1/2003/6 dated 09.05.2005 of this Cell
Sir, |

In the above quoted letter under reference, | had requested you to kindly transfer me to
DGE&T Headquarters, New Delhi as | have completed two years' tenure of serving in
North East region of the country. According to transfer policy of DGE&T, an officer will
compuisorily get an opportunity to. work in DGE&T Headquarters during his career.
Also, as per this fransfer policy, he will-bé:posted in his chosen place before two years of
his retirement. In addition, the post of DDG was ever existing in DGE&T HQ and it was
never transferred out of DGE&T HQ, New Delhi. Time and again, | have mentioned that
the nature of job | am carrying out.here is much below the rank and scope of DDG
whose scale is incidentally same as that of DG/JS. For last two years, due to the transfer

of this post to Guwahati, I have been denied of performing my usual designated duties
as Deputy Director General.

In view of the above, it is once againilr;equested to kindly transfer me to DGE&T HQ in
public interest. g

Yours faithfully,

.‘ . ’ 7. .
Caort ¥elyud o e o | D/@éf‘ﬂ
Hruae , ‘ (DN Biswas)

Dy. Director General of Training

v

o
y

Av
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SPEED POST

~ Govt. of India
Ministry of Labour& Employment
: DGE&T
NES Cell, 21B,Baninagar Bye Lane No. 1
Near Krishna Mandlr Rehabari, Guwahati- 781008

D.0. No.NES/A-19011/1/2003 "e. o 09/05/2005

DN Biswas
Deputy Director General of Trammg

Dear Shri v« shecked Sa)\q?ua '

Thank you very much, Sir, for kindly allowing me to explain you personally regarding
my transfer to DGE&T HQ as | have completed my two years' tenure of serving in N.E.
States. In this connection | have  written two letters to DG/JS (Copy enclosed for ready
reference) for his kind consnderanon As per DGE&T's transfer policy (Photo copy
enclosed for ready reference) every officer will get an opportunity to serve in HQ before.
his retirement. As well before his retirement he will be posted in his chosen place. As |
will retire from Govt service within two years and 3 months, | should get a chance to
work in HQ. In view of this as well as | being the senior most officer in the Training
Directorate and as this post was ever prevailing in DGE&T HQ, | would request to kindly

transfer me to HQ in public interest. This post of DDG (Trg) was never transferred out of
DGE&T H.Q.

. / ' ‘
In fact, more than last two years.| have undergone a painful experience in working in
NES Cell in Guwahati as any supporting staff like Peon, LD, & Steno did not join this
Cell as per original office order for formation of NES Cell. '

Sir, | therefore look forward to your kind consideration for transferring me DGE&T HQ.

With kindest regard ,
Yours sincerely,
e R

[DN Biswas]

To: .

Shri K.M. Sahani -

Secretary ,

Ministry of Labour & Employment.
Govt. of India. New Delhi-110001.
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Govt. of India
Ministry of Labour& Employment \,\'V
: DGE&T
NES Cell, 21B,Baninagar Bye Lane No. 1
Near Krishna Mandir, Rehabari, Guwahati-781008

Py e [5

No. NES/A-19011/1/2003 / 4 , 22/04/2005

To
The Director General ,
DGE&T, Ministry of Labour, Govt. of India,

2 & 4, Rafi Marg, Shram Shakij Bhawan,
New Delhi-110 001

Sub: Approval of tour programme to DGE&T HQ.
Ref : My earlier D.O. ltter of even no. 1% March 2005,

etc. For getting involved in the modernisation Programme of DGET | forwarded one tour

For the same purpose | am forwarding tour programme to DGE&T HQ from 2™ g 4t
May 2005 for your approval. -

It was also narrated In detail in the D.O. letter regarding under-utilisation of the two
officials ( undersigned and another DDT)posted at this cell as majority of the work in

completed my tenure of working in N.E. States itis requested to transfer me to DGE&T
HQ in public interest.

Yours faithfully : W
(D ’B"nswas)

Dy. Director General of Training

:. TENTATIVE TOUR PROGRAMME
.« DEP GUWAHAT] 1/5/2005 by Air
i ARR - NEW DELH] 1/5/2005

" 'n' . Halt at DGET Hq. New Delhj 2™ 31 g 4th May, 2005 on official matter as above and also
- On PM's Package in N.E.States.

%

'?t

5 r DEP. NEW DELH; 5/5/2005 by Air

TR RR GUWAHATI  5/5/2005 W |
| (D.N"Biswas)

Dy. Director General of Training

-
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Ministry of Labour& Employment
GE&T
NES Cel, 2'14\B;Baninagar Bye Lane No. 1
' Near Krishna Mandir, Rehabari, Guwahati-781008
D.0. No..NES/A-1901 1/1/2003/86 | 1/3/2005
Biswas :

Deputy Director General of Train; ng

Dear Shri M Hady |

Kindly refer to the discussion 1 had witi; YOu during my last visit 10 DGE&T Hq in December,
2004.regardmg much less work a this cell for me gy well as for one Dy. Director posted here. |
had also narrageq the work 1 am carrying out here js not suitable to the rank of Dy. Director
General. Of late | have come to know that Jof of developmeny s taking place in the Crafismen
Trg. Programme of DGE&T like setting up 100 1T} as Institute of excellence | their syllabus
design etc . | would request You to kindly involve me in this work as | am the senior most officer
in the Training Directorate ang also head in the Craftsmen Training like My, S. K. Gupta is the

In this context it may be mentioned here that majority of the work in N. E. States like physical
verification of cjyi] construction wok is over. The job left now is random equipment inspection
which is normally carried out ip one or two days for one state. DGET /CPLU officials are also
carrying out this work.  As well, (wo officials posted here including the undersigned are
completing their tenure in NE States in this month. I is therefore requested, as per prevailing
norm for serving N.E. region to kindly consider for transferring them in (hejr respective position

Yours g

2rely,

) [DNBiswas]
To:

Shri K K. Mittal, Director General,
DGE&T, Ministry of Labour & Employment.
Govt. of India. New Delhij-1 10001,

: TENTATIVE TOUR PROGRAMME
DEP GUWAHATI 14/3/2005 by Air :
ARR NEW DELHj 14/3/2005

‘Halt at DGET Hq. New Delhj on 15™ 16" &17t March, 2005 on officia| matter as above
-and also on PM's Package in N.E.States. .

DEP NEw DELHI 18/3/2005 by Air

ARR GUWAHATI  18/3/2005 : %QQO
| : (D.N. Biswas)

Dy. Director General of Training

\ ¢
N
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Encl: as above

S

Govemment of India
Ministry of Labour (DGE&T)
c NES Cell
C/O. C G C,Rehabar ,Guwahati-781008
No.NES/A-1901 1/1/2003// - ‘
12132063
To
The Secretary _
Ministry of Labour, Govt. of India,
Shram Shakti Bhawan, -
2&4, Rafi Marg,
New Delhi-110 001 |
. ( Through proper channel )
Ref’i) My earlier letter. of even.no. dated  21/02/2003
)My earlier letter of even-no. Dated: 12/11/2003 ‘
Sub: Request for taking back the Post of Deputy Director General of Training -

to DGET Hd.Qtr, New Delhi from Guwahati enabling me to discharge my
duties in my designated usual responsibility

In above quoted letter under ref.(ii) (- copy enclosed for ready refeference), details
were provided how I have been deprived of performing my duties to overall

supervise training activities of 12" DGE&T Trg. Institutes of the Country by

sending this post to Guwahati, never dotie in the past, without any chair/ table to sit
and work ( furniture approval still awaited from H. Q.) & without any supporting
staff like Steno, Dealing Asst. Peor as per DGE&T order dated 22/11/2002 ( copy
enclosed). o o ;

I would therefore request you Sir, earnestly to kindly transfer this post back to
DGET Hq in New Delhi as it was ‘evér prvailing there so that I would no more
remain deprived of pgrforming my own duties.

I am also forwarding a tour programme to DGET HQ with the rquest for

permission to meet you Sir, to narrate: present status of N E S Cell in Guwahati for
PM’s package N E States. ‘

Youss fithfully o

g

Deputy Director General‘of Training

TOUR PROGRAMME

Dep: Guwahati, 11/1/2008}: | . ~Arrive New Delhi 11/1/2003 By Air

Halt at DGET HQ on 12% & 13 Jan. 2004 to meet Secretary as above
and for attending other official activities .

Dep: zew Delhi, 1410004 Arive Guwahati 14/1/2004. By A
(D.XBiswas) \’)«\W\’wotb‘ o

Deputy Director General of Training

\.2_[(1(7_001'
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Government of India
Ministry of Labour (DGE&T)
NES Cell
C/O. Coaching-Cum-Guidance Centre for SC/ST
Rehabari (Old ITI Campus),
Guwahati-781008

No.NES/A-1901 1/1/2003 / 13,1__ 135 Dated 12thNov. 2003.
To , !

* The Director General

DGE&T, Min of Labour, Govt. of India,
Shram Shakti Bhawan,

2&4, Rafi Marg, -

New Delhi-110 001 .

Sub: Request for allowing DDG(Trg) to discharge his duties in the designated usual

responsibility by shxﬁmg back the Post of DDG(Trg), to DGET Hd.Qtr, New Delhi from
Guwahati.

Sir,

Even after creatxon of NES Cell about a year ago by transferring the post of DDG(Trg),

* from DGET Hg, to Guwahati, for a Project on Modemisation of ITIs in N. E. States ,till

today no supporting staff like Peon, Steno, LD,(as per DGET letter No. DGET-
A/22020/1/2002-AdmlI . dated 22ndNov.2002, copy enclosed for ready reference) has
yet joined his Cell in Guwahati. Even approval for a single furniture has not yet been
received from Hd.Qtr.As there is no Table, no Chair, or any other furniture to sit and
work both for me and for the Dy.Director. (Two Gr. A officers are the only Staff
Members of this Cell). Both of us are somehow sharing a single table in the office of
CGC, Rehabari, Guwahati. No fund has been provided under Rents & Taxes in the
Budget for NES Cell .As such we are not in a position to hire a rented accommodation.

Dutics & responsibilities of DDG(Trg) are to monitor the training activities of 12 PGIET

Training Institutes situated in the different parts of the Country along with improvement
of Craftsmen trg. Progrmme. And that of DDG(Appr) is to monitor activities of 7 RDATs
and apprenticeship_trg in the country. Approximate organisation-chart is enclosed for
ready reference . Since inception of DGET any of these two senior most regular posts of
the Dept. were never shifted out of DGET Hg. At the moment I am the snior most officer
n the Dept and holding the charge of DDG (Trg )As the post has been transferred to
Guwabhati,l am being kept in the dark on up gradation ,modernization, expansion &
subsequent procurement of machinery, tools ,plants for different DGE&T Training

. Institutes as well as for ITIs for which I am the overall in charge next to DG/JS..

A specific plan post, Director (Project) has been created in Hd.Qtr who is solely
responsible to implement any project as and when taken up by DGE&T. It is not clear

without touching the right personnel why DDG(Trg) has been suddenly shifted from
Hd.Qtr depriving me to perform my usual dutics..



il
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It may nay not be out of place to mention that as unusual delay was taking place for my
promotion to the post of DDG I was forced to approach CAT. Under the Directive of
Hon’ble Tribunal I was promoted fo this post after ninetcen months which has never
happened for any of my seniors, nor even for my junior who got their promotion
immediately .When my promotion case was being cleared by UPSC, at that point of time
the post has been suddenly transferred to Guwahati even without taking the views of the
then DDG, senior most regular officer in the Dept.. :

As already I have suffered a lot for not getting my promotion in due time and also under
this situation in Guwabhati 1 am feeling humiliated and mentally tortured as 1, being the
Senior most officer in the Dept ;. holding a senior position in the Scale of Rs: of
Rs.18400/ - --to Rs.22400/-, equivalent to the post of Joint Secretary to Govt. of India)
am being continiously ignored -in.the main activitics of Trg. Dircctorate . Since my
joining in the Dept in. 1975, | have a continuous excellent performance record. 1 would
therefore request you to kindly transfer the post of DDG(Trg) in public interest to DGET
Hd. Qtr. as was ever prevailing there allowing me to work in my capacity and dignity.
Yurs faithfully :

(D.N.Biswas) o
Deputy Director General of Training
Copy to

The Secretary,
Ministry of Labour.Govt. of India.Shram Shakti Bhawan,

- 2&4, Rafi Marg, New_ Delhi-110.001. with the request to kindly allow me to work  in
'DGET Hagq. like my Seniors as well as like my Junior to enable me to work in accordance

responsibility and status and dignity of the post. It is also requested to allow me to meet
him in DGE&T Hg. any time convenient to him in last week of Nov.2003 to narrate the
matter. ’

%/-',V(“]woﬁ \
Dy. Diréctor General of Training
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/35" SPEED POST

Tumkur Road, Bangalore - 560 022 APEX HI-TECH INSTITUTE

Phone: 080-3378335 /3379178
Fax/Tel: 080-3374248

No. Apex.A-19011/4/99-Estt ¢ q, | 21.02.2003

Smt. Asha Murthy :
Director General/Joint Secretary -
DGE&T, Ministry of Labour .
Shram Shakti Bhawan, 2/4, RafiMarg -
NEW DELHI - 110 001

Madam,
Sub: Promation and posting to the post of Depuly Director
General of Training at NES Cell, Guwahati — Reg. '
Ref: DGET letter No. DGET/A 32013/2/2001.Adm.ll dt: 27.01.2003

While thanking you very much for promoting me to the post of Deputy Director
General of Training, | am hereby conveying my acceptance of this promotion.

In this connection I would like to bring to your klnd notice that the issue of my

promotion has been delayed for various reasons since last one and a half years. The .

post of Deputy Director General of Training (erstwhile Director of Training) was existing
in DGE&T Headquarters due to upgradation of two permanent posts of Director of
Training vide DGET letter No. Z-20013/1/97-Adm.l/Adm.II dated 12.05.2000 (copy
enclosed for ready reference) which were ever existing in DGET Headquarters. Either of
these two permanent posts of Director of Training, presently DDG was in no occasion
shifted-out of Headquarters though- a number of projects have been implemented by’

DGET. As such/ | was all along" looknng forward to work in the post of DDG in DGET
Headquarters, New Delhi.

| also made an appeal in October 2001 for posting me in DGE&T Headquarters

in the same capacity (copy enclosed for ready reference) as | did not get any opportunity
to work in Headquarters in my career.

In view of the above | would earnestly request you to kindly post me in DGE&T
Headquarters to the post of DDG (Training) in public interest under whose supervision
Director of Training (Pro;ect) implements the projects through CPIU officials.

in the meantime, | would also like to request you to kindly glve me time till the
last week of March 2003 as my only child is appearing in 12" class CBSE final

examination. Her exams will be over in the last week of March 2003, soon after which'1
will be joining in the post of DDG (Training).

| look forward to your kind consideration for posting me in DGE&T Headquarters
to the post of Deputy Dnrector General of Training.

Thanking you,
Yours faithfully,

£

Gl ko e DIRECTOR
Encl: As stated b Fova

,C/‘ | ' !
O { : j}{iow

Government of Indin. Ministry of Labour )
Directorate General of Employment & Training
APEX HI-TECH INSTITUTE
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